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ACT:

Andhra Pradesh Motor Vehicles Taxation Act (5 of 1963), ss.
3 and 17-Interstate routes-Enhancenent of tax-Validity.
Constitution of India, 1950, Arts. 301 and 304-Tax if should
be reasonabl e and in public interest.

HEADNOTE:

Under s. 3 of the Andhra Pradesh Mtor Vehicles Taxation
Act, 1963, the State Governnment is enmpowered by notification
to direct that the tax should be levied on every notor
vehicl e used or kept for use in a public place in the State,
subject to the nmaximum specified in the First Schedule.
Section 17 of the Act vests inthe State Governnent the
power to amend the Schedul es in the nmanner prescribed.

In 1963, the State Covernment issued a notification
increasing the taxes and, in 1968, the State ~Governnent
amended the First Schedul e and increased the maxi mum- tax
payabl e and issued a notification directing the substitution
of the higher rates. Both the increases were chal lenged by
the appellants but the Hi gh Court disnissed the petitions.
In appeal to this Court it was contended that : (1) the
restrictions inposed by the tax were unreasonable having
regard to Art. 19(1)(g) read with cl. (6) and Art. 301; (2)
since part of the route lay outside the respondent-State the
levy in respect of the entire mleage could not  be of
conpensate nature; and (3) there was no justification for
 evying tax on spare buses.

Di sm ssing the appeal s,

HELD : (1) (a) The facts and figures disclosed in the
count er affidavits of the. State do not justify a
conclusion that the levy was a general one for augnenting
the revenues of the State. Even after the levy the tota
receipts fromthe tax fell short of expenditure on roads and
allied purposes. The enhancenent was only intended to neet
the expanding requirements of maintenance of old roads and
devel opnent of the road systemas a whole and is therefore
only a conpensatory neasure. [862 G H

(b)Further, the inpost would not result in bus operators
running their business at a | oss, especially when they had
been pernmitted to increase the fares. [862 H]
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(c) The figures relied upon by the appellants in the report
of the Road Transport Taxation Inquiry Conmittee do not give
a conpletely accurate picture relevant to the present case.
[860 E-QG

Nazeeria Mdtor Services v. Andhra Pradesh, [1970] 2 S.C.R
52. foll owed.

(2) There were reciprocal arrangenents between the States
and consequently the provisions made by the other States in
regard to the

7-L736SupCl/ 72

854

free noverment on their roads constituted a conpensatory
neasure for the tax even though it was wholly levied by the
respondent State. [862 F-QG

(3)It was inperative for the owner of a fleet of buses to
mai ntai n spare vehicles to be available for substitution in
case of breakdown. Accordingly, the levy of tax on such
buses which can at any time be put on the road is justified
and s. 3 enmpowers the State to levy such a tax on a notor
vehi cl e kept for use. [863 A-C

JUDGVENT:

ClVIL APPELLATE JURI SDICTION : Civil Appeals Nos. 932 to 934
of 1968.

Appeal s fromthe judgnent and order dated Septenber 6, 1963
of the Andhra Pradesh High Court in Wit Petitions Nos. 361
430 and 706 of 1963 and Civil Appeals Nos. 1439 to 1441 of
1968.

Appeal s fromthe judgnent and order dated April 26, 1968 of
the Andhra Pradesh High Court in Wit Petitions Nos. 1792,
1818 and 1819 of 1968 and Wit Petitions Nos. 164 and 166 of
1968.

Under Article 32 of the Constitution of India for the
enf orcenent of the Fundanental Ri ghts.

S.V. G@upte, K Srinivasanmurthy, Naunit Lal and Swaranjit
Sodhi, for the appellants (inall the appeals) and the
Petitioners (in both the Petitions).

P. Ram Reddy and G Narayana Rao, for respondents Nos. 1
and 2 (in C A No. 932 of 1968).

P. Ram Reddy and A. V. V. Nair, for the respondents  (in
C.A. Nos. 933 and 934 of 1968).

P. Ram Reddy and K. Javaram for the respondents (in C. A
Nos. 1439 to 1441 of 1968 and WPs. Nos. 164 and 166 of
1968) .

The Judgrment of the Court was delivered by

Mtter, J. Al these appeals and Wit Petitions are directed
agai nst the Andhra Pradesh Mtor Vehicles Taxation Act (V of
1963) and notifications issued thereunder. In the /first
group of appeals, the notification challenged is GO M. No.
601 Hone (Transport 11) Department dated 27th March, | 1963.
In the second group of appeals Nos. 1439-1441/68 and in the
two wit petitions the inpugned notification is nunbered as
G O M. No. 435 Honme (Transport 11) Departnent dated March
28, 1968.

855

The appellants and the wit petitioners carry on transport
business in the State of Andhra Pradesh tinder stage
carriage permts granted by the Transport authorities under
the Motor "Vehicles Act IV of 1939. Their conplaint against
the ever increasing burden of taxation they are called upon
to bear which is said to have passed the breaking point. A
short history of the taxes levied in the area which cane to
Andhra Pradesh fromthe State of Madras and the increase
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thereof fromstage to stage by the new State based on the
seating capacity of buses wth stage carriage pernits
referred to in the pleadings is recited in the judgnent of
this Court in Nazeeria Mdtor Service v. A P. State(l). The
|atest legislation on the subject which was before this
Court in that case was Validating Act of 1961 raising the
rate to Rs. 37-50 per seat per quarter per bus effective
from April 1, 1962. The Court upheld t he i mpost .
Thereafter, the Andhra Pradesh Mdtor Vehicles Taxation Act
(Act V of 1963) cane into force on the 20th March of that
year after receiving the assent of the President on February
2, 1963. This is the Act nowin force. It is an Act to
consolidate and anend the lawrelating to levy a tax on
motor vehicles in the State of Andhra Pradesh. Under s.
3(1) of the Act the State Governnent is enpowered by
notification fromtime totime, to direct that a tax shal
be levied on every notor vehicle used or kept for use in a
public place in the State. Under sub-s. (2) of s. 3 the
notification is to specify the class of notor vehicles on
whi ch, the rates for the periods of which and the date from
which, the tax is to be levied.” Under the proviso to the
sub-section the rates of tax-are not to exceed the maximum
specified in colum (2) of the First Schedule. S. 17 of the
Act vests in the State Governnment power to amend the
schedul es in the manner prescribed.
On  March 27, 1963 a notification No. GO M 601 was issued
by the State Government in its Transport Department inposing
a tax of Rs. 60 per seat per quarter on vehicles running
less than 100 mles per day and “Rs. 67-50 on vehicles
covering a higher mleage. A cropt of wit petitions was
filed before the H gh Court in the year 1963 praying for the
issue, of a wit restraining the State, fromenforcing the
provi sions of the Act of 1963 and of the notification dated
March 27, 1963. By a common judgrment and order | dated
Septenber 6, 1963 the High Court dismissed all the wit
petitions. The first group of appeals arises out of this
j udgrent .
It was contended on behalf of the petitioners before the
Hi gh Court in that case, the appellants in the first group
of appeals before us, that the statute was inconsistent with
the doctrine of freedomof trade and conmerce enbodied .in
Part XIIl of +the Constitution and secondly ;that it
infringed the equality clause
(1) [1970] 2 S.C. R 52.
856
enshrined in Art. 14. An attenpt was nmade, on behalf of the
petitioners by reference to certain figures regarding the
income of the State fromthis source of ‘tax and the
expenditure pertaining to this topic that the taxes / were
levied nore for purposes of general revenue of the /'State
than as a benefit for the facilities afforded to the
operators of transport vehicles, since the taxes were far in
excess of the requirements for the construction of new roads
and bridges and the mai ntenance of existing ones. The Hi gh
Court found itself unable to accept the above subm ssion and
on a scrutiny of the budget estimates for the year 1963-64,
the recei pts under the Taxation Act, the ampbunt collected by
way of taxes on the sale of notor spirits allocable to this
head, canme to the conclusion that the whole revenue would
not exceed Rs. 6 crores while the expenditure incurred would
exceed Rs. 8,54,00,000. The finding of the High Court was
t hat

"far from there being any surplus over the

expenditure, the taxes collected wunder this

head were insufficient to neet the demands in
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this respect.”
According to the H gh Court the object of the Act being only
to raise the noney required to afford facilities to the
operators of the transport vehicles, the tax |evied answered
the description of compensatory tax and did not interfere
with the freedom of trade and commerce. As such the taxes
were held not to offend Art. 301 of the Constitution. The
Hi gh Court further took the viewthat it had not been shown
that "the power ceded to the State Government by this
| egi sl ative measure was in any way detrinmental to the public
good or that it was opposed to the well recogni sed
principles underlying taxation.” The Hi gh Court turned down
the contention that the taxes in question were arbitrary or
oppressive or that they constituted an unbearabl e burden so
as to destroy the very business of the wit petitioners. On
the facts before the court as disclosed in the affidavits it
did not feel disposed to hold that the operators were doing
business at a loss. It also took the view that the increase
in the fares sanctioned sinultaneously with the raising of
the taxes had proved beneficial to the operators. Reference
was nmade to the fact that even subsequent to the enhancenent
of the tax there had been -considerable conpetition for
securing permts whenever any proposal was nooted by the
transport authorities which according to the court went to
show that the operators thensel ves considered that it would
be a profitable business. |n the opinion of the H gh Court,
the increase in the taxes was nore than offset by the sanc-
tioned increase in' the fares and the grievance of the
operators that the taxes were an unreasonable restriction
was negatived. Finally the Hgh Court held that the-
i mpugned Act had survived the test laid down by Art. 304(b)
of the Constitution and had not transgressed the linmts of
reasonabl eness.
857
It is not necessary for the disposal of these appeals and
wit petitions to go into the question of violation of Art.
14 as that point was not canvassed in view of the /decision
of this Court in Nazeeria Mtor Service case(l).
On March 22, 1968 the Governnent of ‘Andhra Pradesh purported
to amend the First Schedule to the Act by ,notification No.
434 by increasing the maxi num quarterly tax in respect of
subitens (iii) and (iv) of item4 to Rs. 121 in respect of
buses Plying exclusively within nmunicipal limts and to Rs.
135 in the case of other buses. On the sanme day the State
Government issued notification No. 435 in exercise of the
powers conferred by sub-s. (1) of s. 9 of the Act directing
the substitution of higher taxes in respect of buses covered
by the aforementioned subitens of item 4 of the First
Schedul e. The new notification No. 435 provided for
different rates according to mleage; at the |lower ~end of
the scale i.e. for a distance of 50 niles per day the rate
was Rs. 40 per quarter per seat while in the case where the

di stance exceeded 200 miles the tax was raised to Rs. Il O
per seat per quarter. In effect, the petitioners contended,
the incidence of tax was increased by about 50 per cent. It

was al so clained that the procedure adopted for the levy of
the tax had been changed and instead of a flat rate of |evy
on the basis of the nunber of seats it was now nmade to
relate to the actual mileage per day covered by the
vehicles. A challenge was made to the additional inmpost on
spare buses which bus operators running nore than a certain
nunber of buses per day were obliged to reserve for use in
the event of any break-down. It was asserted that even for
these buses, no matter whether they were actually used or
not, tax was levied at the rate of Rs. 30 per seat per
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quarter.

The points of lawraised by this set of wit petitioners
before the H gh Court were

(a)that prior sanction of the President as required under
Art. 304(b) was not obtained in respect of the |evy inasmuch
as such sanction was given in February and the | evy was made
towards the end of March. As such it was said G OM 435
was unconstitutional and void.

(b)the proposed increase in the rate of tax was not in

public interest but only a revenue yiel ding neasure. Si nce
it did not conpany with the provisions of Part Il1l and Part
Xl of the Constitution it was illegal and
unconstitutional. and

(c) the levy of tax on spare buses was ill egal

By a comon judgnment and order dated April 26, 1968 the High
Court rejected the contentions raised and dismissed this
group of wit petitions. This had led to the filing of the
second group of appeals before us.

(1) [1970] 2 S.C R 52

858

The two wit petitions filed in thi's Court under Art. 32
rai se identical questions.

In Nazeeria Mtor Service case(l) the central question was
the constitutionality of the Andhra Pradesh Mdtor Vehicles
(Taxation of ’ Passengers; and Goods) Amendnent and
Val idation Act XXXIV of 1961. The points urged in that case
before this Court were :-

1. The Act inmposed a tax for augnmenting revenues of the
State. It was neither regulatory nor conpensatory in nature
and fell directly wthin theban of Art. 301 of the
Constitution.

2. Even though there had been compliance with the proviso

to Art. 304(b) in the nmatter of obtaining the requisite
sanction, it was open to the Court to go into the question
of reasonabl eness both with regard to the said provision as
also Art. 19(1)(g) read with cl. (6) of that article. The
Court was entitled to deternmine whether the inposition was
in public interest.

3.The Act violated Art. 14 of the Constitution -inasmuch

as it was not made applicable to all the areas under the
State and vehicles on inter-State routes on permts granted
by other States had not been subjected to tax in the -sane
way.

In deciding that appeal this Court referred to the views
expressed in Autonobile Transport (Rajasthan) Ltd. v. ~State
of Rajasthan & Ors. (2), Khyerbari Tea Co. Ltd. & Anr. v.
State of Assan(2) and Atiabari Tea Co. Ltd. v.  State of
Assam (4 ) and held that notw thstanding conpliance with the
provisions of the proviso to Art. 304(b) by obtaining the
previous sanction of the President to the Bill an ~Act of
this nature could be held to be valid only if it was shown
that the restrictions inposed were reasonable and in public
i nterest.

It was not contended on behalf of the State in that case
that the inmpugned Validating Act inposed a tax which was by
way of regulatory or conpensatory neasure. The Court
therefore addressed itself to the question whether the
restrictions inposed were reasonable and in public interest
wi t hin t he meani ng of Art. 304(b). Taki ng into
consideration the finding of the Hgh Court that the
conputation of incone by the Inconme-tax Department of sone
of the transporters, the inconme in regard to each bus was of
the order of Rs. 7,000 per annumas well as the fact that
al t hough permitted to charge higher rates the bus operators
had not either a& a matter of policy or for purpose of
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busi ness conpetition done so, the Court took the view that
the restriction inposed was not unreasonable. Nothing was
shown either before the H gh Court

(1) [1970] 2 SS.CR 52

(3) [1964] 5 S.C.R 975.

(2) [1963] 1 S.C.R 491

(4) [1961] 1 S.C.R 809.

859

or before this Court to establish that the i mpugned
Validating Act with regard to inposition of tax was not in
public interest. The utmpst according to this Court "that
could be said was that it would result in the dimnution of
profits.™

The Court al so turned down the contention based on the vio-
lation of Art. 14.

In the first set of appeals now before us |earned counse
for the appellants submitted that in view of the, earlier
deci si on of this Court the only question | eft for
consi derati on-was whether the restriction inposed by the tax
was reasonable and pernmissible having regard to Art.
19(1)(g) read with cl. (6) and Art. 301. According to
counsel the rate of tax fixed at Rs. 67.50 per seat per
guarter was an unreasonable burden and not a restriction
whi ch could be said to be reasonable either in terns of Art.
19 or Part XIll of 'the Constitution. It was urged that s. 3
of the Act enmpowering the levy of such, ‘an unreasonable
i mpost would be ultra vires the aforementi oned provisions of
the Constitution. ‘Attenpt was made to show that the inpost
was purely for the purpose of making revenue and was not a
conpensatory measure. . Reliance was placed on the fact that
before the raising of the inpost to Rs. 67.50 per - _quarter
the rate of tax was Rs. 50 per seat  per - quarter. Qur
attention was drawn to annexure 'A attached to the  counter
affidavit of Wit Petition No. 361 of 1963 out of | which
appeal No. 932 has arisen, giving a chart of quarterly taxes
payabl e per seat per quarter on the basis of ml|eage done
prior to 1-4-1963 and subsequent to the said date. /But this
chart hardly hel ps the appellants cause. The chart / shows
the notor vehicle tax and the surcharge per seat per ~‘year
per mnmle on the total daily mleages from50 mles to 130
mles and the tax wunder Andhra Pradesh Mtor Vehicle
Taxation Act, 1963. It is clear that therise in the rate
of inpost excepting in the case of buses with a permtted
daily nmileage of 50 was not considerable and in the higher
nm | eage groups the increase was slight. According to the
counter affidavit of the State, there were few, if any,
buses covering less than 50 mles per day. |In that view of
the matter there is no case of distinction so far as. the
first group of appeals is concerned fromthe decision of
this Court in Nazeeria Mtor Conpany’'s case. Besi des
nothing was shown to induce us to disregard the figures in
the budget estinates referred to by the High Court 'in its
judgrment and order dated September 6, 1963, nanely, ' that
whereas the whole revenue fromthis source was not likely to
exceed Rs. 6 crores, the expenditure proposed to be incurred
on road nmeking, road repairing etc. was expected to overtop
Rs. 8,54, 00, 000.

M: CGupte however tried to draw a picture different from
the above in the second set of appeals. | referred us to a
report of an Enquiry Committee styled the Road Transport
Taxat i on

860

Enquiry Commttee constituted by the Government of India
publ i shed in Novermber 1967 purporting to show a huge surpl us
of revenue over expenditure on roads etc. in 'the State of
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Andhra Pradesh during the years 1964-67. The rel evant
portion of the report is given bel ow
"Statemrent showi ng the expenditure on Roads by
Andhra Pradesh State during the years 1964-
67."
"State Revenue from Road Transport and
Expenditure on Roads by Andhra Pradesh State
during the years 1964-67.

Expendi ture *Fi gures in | akhs
of Rupees
Year Revenue Oiginal Minte- Total Surplus

wor ks nance
1964-65 744.35 200.51 439.50 694.01 50.34 page 206
1965-66 1059.60 225.98 ~ 490 .25 716.23 343. 37 page208
1966- 67 1170.00 186.98 398 .14 585.12 548. 88page 208
NOTE : Figures of expenditure relate to those
whi ch are spent directly by the State CGovernment and do not
include grants given-to |ocal bodies for road construction
and mai nt enance.
Estimated figures do not include anbunts given to |loca
bodi es. "
Apparently the figures in the end colum purport to show
consi derabl e surplus in the revenue fromroad transport over
expenditure on roads by the State of Andhra Pradesh during
the years nmentioned. Qur attention was however drawn to the
additional counter affidavit of the State affirmed before
the Hi gh Court on April 24, 1968 wherein it was said that
the report relied on was mnisleading and the chart which was
taken fromthe annexures to the report of the Road Transport
Taxation Enquiry Committee showing surplus was contrary to
the prevalent state of affairs. It was categorically stated
t hat.
"the figures given inthe annexures to the
Report are incorrect and the GCovernment of
Andhra Pradesh was not responsible for the
m sstatenents relating to the State of Andhra
Pradesh found in the said annexures’ to the
said Report of the said Taxation Enhquiry
Committee."
It was also asserted in the said affidavit that the
guestionnaire sent to the CGovernment of Andhra Pradesh which
was dated 3-12-1965 did not ask and coul d not have asked for
"information regarding the year 1966-67. It was also said
that in the reply dated 12-1-1966 by the, State Governnent
the estimated figure for the construction of roads was Rs.
2,49, 45,200/ - and the cost of nmintenance was Rs. 6 crores
and the total expenditure was thus of the order of Rs’
8,50,00,000/-. It wag. reiterated that the Taxation Enquiry
Conmittee did not ask for the figures for 1966-67.
861
The High Court went into this question in sone detail and
found that as per the budget estimates of 1967-68 the yield
under the said head ’'taxes on notor vehicles under the Motor
Vehicles Act’, receipts under the Provincial Mtor Vehicles
Taxation Act and other receipts was estimated to add up to
Rs. 9,55,53,396/while the details of the expenditure under
the several heads was of the order of Rs. 9,81, 65,411/-.
Wth regard to the budgetary figures for 1968-69 the
aggregate of the items including works on repairs and
mai nt enance expenditure on States Hi ghways, road devel opnent
fund works, capital outlay on roads works came to Rs.
8,75,87,900/- and taking into account the figures on the
receipt side in the budget estinmates, the court was of the
view that the total receipts would fall short of the
anticipated expenditure by about Rs. 50 |akhs. The Hi gh
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Court also scrutinised the statistical data available in the
report of the Road Transport Enquiry Committee and the
expl anation put forward by the State and observed
"the figures given in the report of the Road
Transport Taxation Enquiry Conmittee do not
give a conpletely accurate picture which is
rel evant to the present discussion.”
The High Court concluded that the petitioners had not been
able to give any statistical data or adduce any sound
reasons to persuade it to reject the data furnished by the
budgetary estimates and the anal ysis thereof given on behalf
of the State and accordingly held that the pr oposed
enhancenent of tax was not designed to augnent the genera
revenues of the State but was intended to neet the expending
requi rements of naintenance of old roads and devel opnent of
the road systemas a whole. On these facts the Hi gh Court
concl uded that there was no warrant for the charge that the
i ncreased | evy ceased to be a conpensatory measure.
In the second group of petitions, the Hgh Court also
negati ved the contention rai sed on behalf of the petitioners
that the increase in taxation would virtually throw them out
of the transport business. It was argued before the Hi gh
Court that the increase in the tax being of the order of 50%
over the pre-existing |l evy there was bound to be an enornous
addition to the /total revenues of the State and this
addition could not ' be said to be for- ‘the purpose of

provi di ng additional amenities to  notor - operators in
particul ar but was one for adding to the general revenues of
the State.

As against this it was submitted on behalf  of the State
before the H gh Court that to neet the increase in the
operational cost of the operators Governnent had pernmitted
an increase in fares to be charged by the operators by
anot her order bearing the sane date as that of the i npugned
order.’ Reliance was al so placed on the
862
fact that on previous occasions the operators bad 'no been
slow in wutilising simlar permssion to raise ‘the fare
structure. It was further subnitted on behalf of the.
State before, the H gh Court that “the Mtor Vehicles
Taxation had wundergone changes to make it confirm to and
subserve the devel opment of inmproved means of conmmuni cati on
by the devel opnent of roads and control of transport  etc.”
The Court also noted the subm ssion on behalf of the State
that the general condition of roads in the State was~ poor
and it the St-ate were to provide facilities for trade and
conmerce equal to or conparable with the facilities for easy
conmuni cation available in other States, a large outlay. for
construction of newroads as also the inprovenment of the
existing road systemwas inevitable. The High Court thus
found justification for the additional [|evy in the
conditions obtaining in the State.
It was submitted before us, as was done before the High
Court, that taxation by reference to mleage specially in
regard to bus operators who had to ply their vehicles in
other States where the rate of taxation was nuch | ower was
an anachronism and an unreasonable restriction. Qur
attention was drawn to Annexure 2 to the Wit Petition No.
1792 of 1968 where the total mleage covered by various
bills operators including the break-up thereof showing the
m | eage in Andhra area, in Madras and Mysore were given and
it was said :

"While the buses used by the petitioners are

taxed on the basis of the total mleage

covered by them the actual user in the State
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of Andhra Pradesh, is nuch less and in some

cases it constitutes so low a fraction as one

third of the total nileage;"
It was therefore contended that the levy. in respect of the
entire mleage was inconpatible with the conpensatory nature
of the tax. The High Court accepted the explanation on
behal f-of the State that "there were reciprocal arrangenents
between the States and consequently the provisions nade by
the other States in regard to the free novenent on their
roads, constituted a compensator neasure for the tax even
though it is wholly levied by the State of Andhra Pradesh".
We see no reason to take a view different fromthe above.
The facts and figures disclosed do not justify us in comng
to the conclusion that the levy was a general one for
augnenting the revenues of the State. On the other hand the
figures disclosed show that the total receipts fromthe tax
even now fall short of the expenditure on roads and allied
purposes. .= W axe al so not satisfied on the material before
us that ‘the-inpost has resulted in bus operators running
their business at a | oss.
863
The only question. left. is whether there was justification
for levy (I an inmpost at the rate of Rs. 30/- per quarter
per seat on spare buses.. Wile it is true that the spare
buses are not allowed to be run regularly we see no reason-
to hold that because of this the levy is ‘unjustified, or
ceases to be a conpensatory tax. As was pointed out by the
H gh Court, under S. 3 of the Act the State Government was
enmpowered by notification to direct that a tax shall be
levied on every notor vehicle used or kept for use in a
public place in the State and a vehicle kept for use as a
standby was therefore subject to levy wunder the taxing
provisions. It was absolutely inperative for the owner of a
fleet of buses to mmintain some spare vehicles to be
avail able for substitutionin the case of a break-down.
Every owner having five buses is required to maintain one
spare bus and operators having nore than ten buses are to
keep two such buses available. A though they cannot be
allowed to run regularly it is essential for the proper
regul ation of the transport business that some spare buses
should be available to avoid inconvenience or hardship to
passengers. Accordingly the levy of a tax on such buses
which can at any tine be put on the road is justified in
like manner as in the case of regular buses as a
conpensatory | evy.

In the result, the appeals and the wit petitions fail and
are dismssed with costs. One set of hearing fee:
V. P. S Appeal s and petitions dism ssed.

864




